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[TAMIL NADU] ACT No. XXXTITOF 1954

[THE {TAm L Napuj I;RAMATIC_PERFORMAN*"PQ ACT,
- - 1954, -

-(Reéieved' the assent of the Governor on the lstJénua:;y 1955,

. first published in the Fort St. G-org: Gaz.ite o#

‘the 12th January 1955.) =

.' An Act to prbvide for the better control of public dramatic

performances in the *[State ¢f Vamil Nadu].

. WHEREAs it is expedient to provide for the better

~control of public dramatic performances in the - *[State
of Tq,mil Nadu]; - :

Be it ehacted in the Fifth year of the Republic of India
as follows :~- . o -
| ‘L (1) This Act may be called the ‘[Tamil Nadu]

 Dramatic Performances Act, 1954. _ .
S (2)'It extends t() the whole of the *[Stite of Tamil
Naduj. o -

ey,

« 1, These words were substituted for the word ** Madras bythe

Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tagil Nadu Adgptation of Laws (Second Amendment) Order,

1969, _
© % For Statement of Objects and Reasens, see Fort St. George
" Gazette Extraordinary, dated the 27th November 1954, Part IV-A,
. pages 299-300.. . L ’

“This Act was extended to the Kanyakumari district and the

sttah taluk of the Tirunelveli district by section 3 of, and the
:ggﬁgg&e. to, the Tamil Nadu (Transferred Territory) Extension

Shoit title

and extent,

of Laws Act, 1957 (Tamil Nadu Act XXII of 1957), repealing the .

cortesponding law in forcein that territory.

L “This Act was extended to the added territories by section 3 of,

. . and the Pirst Schedule to, the Tamil Nadu (Added Territories) Ex.'
. :};%él}fot}_ﬁws Act, 1962 (Tamil Nadu-Act 14 of 1962), rapealing

" the corresponding law in force in those. territories.

- 8. This expression was substituted for the expression *State of

 * by the Tamil Nadu Adaptation of Laws Order, 1969. as =~
, -mfj"jd_:by’.'the Tamil Nadu Adaptation of Laws (Second Amend-

_ ‘ment) Order, 1969, o
125322 "
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2. Lo tar, Act, wiless the contaxt otherwise requires --

(1) ** objectionable performance” means any play,
pantomime or othar drama which is likely to—

(i) incite any person to resort to violence or
sabotage for the purpose of overthrowing or undermining
the Government established by law in India or in any
State thereof or its authority in any wrea ; oF

(ii) incite any person to commit murder, sabotage
or any offence involving violence ; or

(iii) seduce any member of any of the armed forces

of the Union or of the police forces from his allegiance or -

his duty, or prejudice the recruiting of persons to serve
in any such force or prejudice the discipline of any such
force ; or

(iv) incite any scction of the citizens of India to
acts of violence against any other section of the citizens of
India ; or which—

(v} is deliberatelv intended to outrage the religious
feclings of any cloui i the citizeny of India by insuliing
or blasphoiimy or probaning the  relison or the rehivioys
beliefs of that class ; or '

~'[(vi) is grossly indecent, or is scurrilous or obscene
or intended for blackmail; and includes any indecent
or obscene dance.] '

Explanation 1.—-A performance shall not be deemed
to be objectionable merely because in the course thereof
words are uttered, or signs or visible representations are
made, expressing disapprobation or criticism of any law or
of any policy or administrative action of the Government
with a view to obtaiu its alteration or redress by lawful
means. . -

1, This clause was substituted for the orfginal clause by section
2 (1) of the Tamil Nacu Dramatic Performances (Amendment
1979 (Tamil Nadu Act 19 of 1979.) (Amendment) Act,

i ik
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_.-._'_..--__1[E_J'rcplaf:ation I-A.—The expr'essi‘on ‘play,- "-pantomimé .
or'other drama ’ shall include dance whether or notsuch = -
dance forms part of such play, pantomime or othet drama};: = = -

. Explanation. 11— 1 judging whether any performance . . *
1s an objectionable performance, the play, pantomime or - = -
other drama shall be considered as a whole, - T

- (2) “public place” means any building or enclosute, .or
~any place in the open air and any pandal where the sides
are not enclosed to jwhich the public are admitted to
. ‘witness a performance, - | o
! e T R
3. (1) Whenever the State Government are satisfied that Power to
- any play, pantomime or otker drama performed or about to ml'}‘?h’t‘?“,
 be performed in a public place is an objectionable perfor- b f;éﬁgff.
-mance, they may, by order stating the grounds on which mances,
they consider the performance objectionable, prohibit the -
performance. . o

'.-'(2) No order under sub-section (1) shall be passed
“without giving a reasonable opportunity to the organizer or o
- other principal persons responsible for the conduct of the

performance or to the owner or occupier of the public place
in which such performance is intended to take'plaee to show
cause why the performance should

not be prohibited. . |
" (3) Every order made under sub-section (1) shall be
published in the Fort St. George Gazette.*

. (4) Any order made under-sub-section (1) may also
‘be notified by proclamation and a written or printed notice
thereof may be affixed at any place or places adapted for
giving information of the-order to the persons intending to
take part in the performance so prohibited. |

4. (1) The Commissioner of Police in the Presidency Power to
~town or the District Collector elsewhere may, if he is of 'g{)‘ij’é’ég“;"ﬂam
- opinion that any play, pantomime or other drama perfor-

: P A for-
~med or about to be performed, being of the nature gpecified 5?5,_,223 B

_ _ - ‘temporarily.
- %, This explanation was inserted by séction 2 (2) of the Tamil o
' Nadu Dramatic Performances (Amendment) Act, 1979 (Tamil Nadu

ot 19 of 1979.) - o

. *Now the Tanti! Nadu Govérnment Gazéﬂe'.
B 125&3"-'22*‘5-:
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in section 2, is likely to lead to a breach of the peace, by
order stating the grounds for such opinion, probibit its
performance ?

Provided that the officer who passed such order may
review it on an application made by the person or party
affected by such order,

(2) Subject to any order made by the Court on appeal
under section 10, an order ander tlus section shall remain
in for - for two months from the makimg thereof :

Provided that the Commissioner of Police or the
District Ccllector, as the case may be, may, if he is of
opinion that the order should continue in force, by such
further order or orders as he may deem fit, extend the
period aforesaid by such further period or periods no;.
exceeding two months at a time 4s may be specified in
such order or ordors, |

Servic cof 5. A copy of the order made under section 3, sub-
" order of gection (1), or under section 4, sub-section (1) or sub-

prohibition

Penalty for

-section (2), may be served personally or in such other

manner as may bz prescribed by rules made under section
13, on the organisers or other principal persons responsible
for the conduct of, or any person about to take part in the
performance so prohibited or on the owner or occupier of
the public place, in which such performarice is intended to
take place. o

6. Any per;on on whom 4 copy of the order referred to

disobeying in section 3 or section 4 is served and who does, or willingly

arder,

permits, any act in disobedience of such order, shall, on
conviction, be punished with imprisonment for a term
which may extend to three months or with fine which may

- extend to one thousand rupees, or with both.

Penelty for 7. (1) Any person who, after the publication of an
disobzying prder undet secticn 3, sub-section (3), or during the period

- prohibitjon,

when an order made under section 4, sub-section (1) or
sub-section (2), is in force organises or is responsible for
the conduct of or who with the knowledge that such an .
order under section 3 or section 4 is in force takes part in
the performance prohibited thereby or any performancé
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_-substantlally the same as the performance so prohibited,
" shall, on conviction, be punished with imprisonment for a
term which may extend to three months, or with fine which -
rnay extend to one thousand rupees, or with both.

(2) Any person who bemg the owner or occupler,
or havmg the use of any public place, opens, kezps or
- uses- the same for any performance prohibited under
" section 3 or sectinn 4, or nermits the same to be opened,
_:kept ol used for any such performance,

- shall, on convwnon, be punished with imprisonment .for a
term which may exterd to three months, or with fine which
| may extend to one thousand rupoes or with both

8. (1) Fot tho purpose of ascertammg the cha.racter of Powerto

~any intended play, pantomime or other drama, .the State call for

" Government, or such officer as they may empower in thig informa-

behalf, may, by order, require the organisers or othermn‘

. ‘prm:clpal persons responmbie for the conduct of, or other -

' persons about to.take part in, such play, pantomime or . . =~

. other drama’ or the author, proprietor or printer of the. Y

- play, pantomime or other drama about to be performed, -~ .+ . .

~ or the owner or occupier of the place in which it isintended . =

.. to be performed, to furnish such information as the State
"Government or such. oﬁiccr may thmk necessary. a

3 (2) Every person so requlred shall be bouy d to furnish_;' R
. the 1nfo1matzon to the best of his ability mtﬂm the time - -
specified in such order and in casé of contravention shall ~ .

be déemed to have committed an offence under cection 176

“oﬁf_ the Inchan Pene._l Code (Central _Act_XLV of 1860), "

sy, (1) If the State Government ot in the Presidency- Power to
town the. Commissioner of Police or elsewhere the District call fo;

Collector, have or has reason to believe thatan "objection- g“’}r’g ot of

able dramatic performance is about to take place, they or he, Grama, etc.

as the case may be, may, by order, direct that no such

‘dramatic performance shall take place in any public place .

within any area, unless a copy of the piece, if and so far as

it is written, or some sufficient account of its purport, if and

30 far as-it is in pantomime, has been furnished, not less

‘than seven days. before the performance, to the State

“Government, the Commissioner of Pohce or -the chtrlct

; Col!ector aforesaid,
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(2) A copy of any ovd.r made under sub-section (1)
may be served on the owner or occupier of the public
place, in ....ich such performance is intended to take place
any if thereafter he Joes or willingly permits, any act in
disobedience of such order, he shali, on cooviction, be
- punished with imp:;isonment for a term which may extend
to three months, or with fine which may extend to one
thousand rupess, or wita both. :

Aopaal to 10. (1) Any person aggrieved by an order under section
.ligh 3, sub-section (1), or under section 4, sub-section (1) or
Cowte gup-section (2), may, within sixty days of the publication
of such order under section 3, sub-section (3), or, as the

case may be, within sixty days’ of the date on which ¢ n order
under section 4, sub-gsection (1) or sub-sestion (2), is made, -
prefer an appeal to the High Court ; and upon such appeal,

the High Court may pass such o: ders as it deems fit con-
ﬁrmmg, varying or reversing the order appealea from, and

- may pass such consequential or incidental orders as may

be necessary. '

(2) Evcry such appeal shall be heard by a Bench of
not less than fwo Judges. :

Saving of 11. Where n> order under section 3 or sectlon 4 has

prosecut- heen made in respect of any performance, nothing in this

. :1(;?12 rt}gde;r Act shall bar a prosecution under the Indian Penal Code
. v (Central Act XLV of 18¢0) or any other law.

Pratection 12, No suit, prosecution or other legal proceeding
for acts shall be 1nst1tuted against any authority or officer for any-
 ronone fhn thing which is in good faith done or intended to bs done -
- 8ood fak undcr this Act or any rule made thereunder.

~ Powerto  13. (1) The State Government may, by notification
male rules, in the *Fort St. George Gazette, make rules to carry out
' the purpose of this Act.

- (2) All rules made i)y the State Government under
sub-section (1) shall, as soon as possible after they are
made, be laid on the iacie of the Houses of the chxslature

Repeclof 14. Ti*e Drama“ Pexformances Act 1/7( (Central

Centrz} A r s pman ",
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